Cent ral Administ.rative Tribunal
principal Bench, New Belhi.

DA=426/99
New Delhi this the 13th day of July, 2000.

Hon'ble Dr. A. Vedavalli, Member(J)

Prem Lal,

Baftari,

K=158, kali Bari Marg, '

Neuw Belhi-=1. soee Applicaﬂt

(Present : None even on second call)
Ve rsus
1. Union of India threough
the Secretary, ‘
M/ o Urban Development,
Nirman Bhavan,
New bDelhi.

2. The Director,
Direct orate of Estate,
m/o Urban Development,
Nirman Bhawan,
New Delhi.

3, The Estate Officer,
birectorate of Estate,
@/ o Urban Development,
Niman Bhavan,
New Delhi. cess Respondents

% through Sh. S.Me Arif, Advocate)

' _ GRDER ('AL)

Hon! ble Dr. A. vedavalli, ﬂembﬂr(a)

None appeared on behalf of the applicant today
sven on second call. It is ssen that none was present
on his behalf even on an earlier occasion, namely,
12.07.2000. In the circumstances, the 0.A. is dismissed

for default and noneprosecution.
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